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Title: Discussion on the State Bank of India (Subsidiary Banks) Amendment Bill, 2010
MR. CHAIRMAN: Now, the House will take up the item No. 11, Shri Namo Narain Meena.
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): | beg to move:

"That the Bill further to amend the State Bank of India (Subsidiary Banks) Act, 1959, be taken into consideration.

Sir, in view of the recent developments in international banking scenario and for better functioning, the State Bank of
India had, with the sanction of the Central Government and in consultation with the Reserve Bank of India, entered into
negotiations for acquiring the business, including the assets and liabilities of the State Bank of Indore. The terms and
conditions relating to such acquisitions were agreed upon by the Central Board of the State Bank of India and the Board of
State Bank of Indore in the form of a scheme.

Thereafter, the Reserve Bank of India has approved the acquisition of the business of the State Bank of Indore and in exercise
of the powers conferred by sub-section (2) of section 35 of the State bank of India Act, 1955, the Central Government has
accorded its sanction thereto. Accordingly, the acquisition of State bank of Indore Order, 2010 was published in the Gazette

of India, vide Notification No. G.S.R. 638 (E), dated the 2gth July, 2010. As per the said order, the business of the State Bank
of Indore was to be carried out by the State Bank of India in accordance with the State Bank of India Act, 1955.

After the acquisition of the State bank of Indore by the State Bank of India, the State bank of Indore ceases to exist and
references to the State Bank of Indore in the State bank of India (Subsidiary Banks) Act, 1959 have become redundant. It is,
therefore, proposed to amend the State Bank of India (Subsidiary banks) Act, 1959 to omit such references. The present Bill
seeks to achieve these objects.

MR. CHAIRMAN : Motion moved:

"That the Bill further to amend the State Bank of India (Subsidiary Banks) Act, 1959, be taken into
consideration."
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DR. K.S. RAO (ELURU): Thank you, Mr. Chairman. The Bill that is brought forward in the House today is more of a technical
nature, not involving any major changes; whatever changes that have occurred, have occurred perhaps during merger.

After merger with the State Bank of India, there is no chance of keeping the name of the State Bank of Indore in the



State Bank of India. Naturally wherever the name of the State Bank of Indore was appearing in the earlier clauses in the Bill,
was to be replaced by the State Bank of India. That is the technical one and there is nothing to be mentioned here, and there
is nothing to discuss at great length about the clauses that were mentioned here.

But in this context, | wish to take this opportunity to mention some of the problems that are there in the banking sector
as a whole. We all know that the role of the banking sector in transformation of the society and increasing the earning
capacity of the people is very substantial. That can do wonders, which is more than what we provide in the Budget here -
maybe, Rs.10 lakh crore — or even the State Budgets. The reason being, what is required to a citizen in this country is not
gratis or a subsidy or a donation. What is required is an investment capital, either given by the Government or some other
institution at a very low rate of interest so that he could utilize that investment, put his skills into that operation, make some
money for himself and return the money back to the bank.

So, while the money that is provided in the Budget will not come back, the money that is given by the bank will come
back. At the same time, it will increase the production and the income of the people. So, the role of the bank is substantial.
Who is the key to banking? It is the manager of the branch who is the key to banking. If only the manager were to be a
committed person for helping the people in the area in increasing their incomes, he could do wonders. So, if the manager can
identify the right borrower who has got the desire to work hard and who has got the knowledge and skills to utilize the money
given by the banks to generate wealth, it would not only be for his personal benefit, it would be for the benefit of the country.
That is how, any nation would come up.

In the initial days of banking, it used to be a place where the rich man was putting his money in a safe custody, but as
the days passed on, the role of the banking has changed. It has become social banking also. So, a bank has to act between
the depositor and the borrower and at the same time, it has to take care of the interests of the poorer sections of the society in
the area.

An amount of Rs.30 lakh crore is being given as loans from different banks to the people. While giving those loans, if
the people in the area were to be trained properly and provided skills, then all the money that is given by the banks will be
perfectly utilized. Then only it will be giving the desired results. Suppose if the money is given to a person who is not keen on
generating wealth, or who has no knowledge or skills to generate wealth, it will go waste.

It will turn into the bad debt. In this context, | wish to mention particularly that the success depends upon the recycling of
funds. For example, money given to a vegetable vendor is enough for one week. In this context | wish to quote an instance to
my colleagues in the Parliament.

| was running a charitable trust in my constituency. When our workers went to the Muslim ladies living there asking them to
come and take some professional training, the male members of the families refused to allow their ladies to go out and get
training. The reason they gave was 'hamari izzat ki baat hai' we cannot allow our ladies to go out. But when we convinced
them, they said that they would be ready to send them if we would give training separately to women. | am happy to inform the
House that after getting the training they were all well-trained in making Phenyl. At the end of the training | asked the District
Collector to come and give certificates to them. | also asked the Collector to randomly put a question to some of the trained
women. When the Collector asked one of the Muslim ladies, she said that she had learnt a lot about making phenyl. The
Collector then asked her whether she could make it on her own without coming to the institute. She said that she could very
well do it but she would not be able to do it as she had no money. The Collector then asked her if money is given to her how
much can she earn every day. She said that she could earn Rs.150 every day. The Collector then asked her how much
money she would require as help from the bank to do all this. Surprisingly, she asked for just Rs.150 as a loan and on being
given that much loan she was confident that she could earn Rs.150 every day. You can imagine how truthful, how innocent
that girl was! If a poor person were to earn Rs.150 every day, he requires just Rs.150 capital investment from the bank. One
could imagine, if this Rs.30,00,000 crore were to be given to all the poor skilled persons, how much wealth we can generate in
this country.

Today, most of the poor people are suffering for want of investment; investment not in lakhs. The situation on the
contrary is, most of the bank officers would like to give loans to the Reliance, Tata or some other major industrialists or traders.
As against 12 per cent interest rate to the normal borrowers they may also offer the loan to them at 9 or 8 per cent interest. In
this way, different banks compete with each other. My point here is that banks also will not make much profit out of lending
huge money to the rich people. They can make more money by lending this money to the poorer sections of society because
they will recycle it. They will also put their sweat and hard work into it. So, their sweat, hard work and talent are added to the
investment which generates wealth.

My humble request to the hon. Minister is to concentrate on increasing the allocations made to the priority sector. We
are now making 40 per cent of the lending to the priority sector. Seeing the success of the repayment by the poorer sections
of society, | am of the opinion that this can be increased. Self Help Groups are doing wonders. Money worth Rs.50,000 or



Rs.60,000 that is given to them on an average — which means Rs.6000 to a woman - brings so much pride to them. You must
see their faces. The feeling that they can also earn brings much
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They have got money in their hands. It is the husband who is asking for loan from the wife. So, if the banks were to
realise that this large amount of money lying with the banks were to be spared to the poorer sections of the society and the
women who are prepared to come, what amount of change we can bring into the society and into the economy? We are
struggling to keep the GDP growth rate at 8.6 or 8.4 per cent but the moment you utilise these resources in this manner, the
growth rate can be 14 to 16 per cent. We can excel China in no time. If necessary, | would request the hon. Minister to ask
his officers to think whether they can reduce the SLR and CRR. By reducing that, we can make more funds available for
lending. That can be attributed to the priority sector. That way, we can make use of these funds.

There are some institutions, particularly, private banks who are supposed to do priority sector lending. Now we have said that
priority sector lending must be done, otherwise, we would levy penalty. We have got good guidelines. The moment a particular
bank fails to invest 40 per cent in the priority sector, they can be fined. It is good. But to avoid that, what the banks,
particularly, private banks are doing is this. They do not go to the rural areas. They do not open branches in the rural areas.
They take one micro finance institution and give them Rs.20 crore. What for have we put this money? Why did we ask these
banks to lend to the priority sector? It is to see that the poorer sections of the society are benefited. Now these people give it
the micro financial institutions whose ambition and goal is not to serve the poorer sections of the society. The definite goal of
some of these micro finance institutions is to make money. It is horrible to see that they are charging 30 per cent or 40 per
cent or even 60 per cent. A few months back you must have heard that in some of the districts of Andhra Pradesh, the
borrowers had committed suicide. When the micro finance institutions have used dadas, rowdies and violent elements to
collect this money, they had no face and they committed suicide. Not one or two, but several people committed suicide. So,
the very purpose of our putting restrictions of lending 40 per cent of the money to the priority sector is lost because of banks
giving money to these micro financial institutions. If they think that the transaction cost is very high to give this money to small
borrowers, let them give it to those charitable trusts who have got proven record. Their intention is not to make money. Their
services can be utilised. They can utilise the local talent, acquaintances and with cheap expenditure or by utilising the local
people who will be happy even if they get Rs.2000 to Rs.3000 per month, they can do so. By doing this, they can do wonders.
But the moment you call a bank officer to do this job of lending to the poorer sections, for lending Rs.1000, he will charge
Rs.30,000 for going there and for coming back. So, | wish the hon. Minister to take care that no bank either private sector or
public sector should lend money to the micro financial institutions which charge not more than 12 per cent to 18 per cent. But
the moment you come to know that they are charging 24 per cent to 36 per cent, it must be cut down. So, | wish the hon.
Minister to take care that such micro financial institutions should not be encouraged.

Right from the beginning, | have been telling that interest rates in this country are killing the people and the economy of this
country. A person takes a loan of Rs.1 lakh and by next year it will become Rs.1.15 lakh. If he does not make money, he has
to pay Rs.15000 more. If he can make money, it is all right. People who have got money do not need to sweat or do hard
work. If they have Rs.10 million, they can lend them to somebody and by sitting in their air-conditioned room, they can get
returns. But that should not be the policy of the Government. | wish the experts in the banking should think about it. They
should not think about increasing the rate of interest and all that. If that were so, why is the rate of interest two per cent or
three per cent in all the developed countries? How is it that under the Islamic banking policy, they are able to lend 400 billion
dollars with zero per cent interest?

When they could do, why can we not do it? | wish that the hon. Minister must conduct a sort of seminar on that subject,
discuss with experts of the country to see how interest rates in the banks could be brought down so that money can be
generated by even the poor men.

One point that is there in my mind since a long time is about the effects of inflation. Suppose a bank lends Rs. 1 crore this
year and they charge about 12 per cent interest, that is, Rs. 12 lakhs for Rs. 1 crore. But by the next year, the value of Rs.
1.12 crore will not be the same as that of the previous year. That means the bank is at a loss. So, | wish that a study should be
conducted into the impact of inflation in banking sector. There, they can provide some percentage to take care of inflation.

At the moment, the banking sector is allowed to invest about two per cent of the deposits on fixed assets. The rates of
fixed assets are going up. The land in the country is limited. The price of land will certainly go up. Of course, there can be
some fluctuation but ultimately, the price of the fixed assets will definitely go up. As a result, naturally, the rental value of the
buildings is going up. Instead of taking the building on rent and giving it to the staff or the office of the bank, they can as well
construct or have an asset. So, | wish that the bank should think in terms of increasing the percentage from two per cent to



five or four per cent at least so that the assets that are created by the bank over a period can always safeguard the banking
interest and also reduce the expenditure on rent and other related things.

Similarly, as regards frauds in the banks, when a fraud is done wilfully by an employee or a borrower, it is taking years
to punish that person, be it a borrower or an officer because the procedure and penalties are not that stringent. | wish that, in
the banking law, stringent provisions should be made in a time bound manner to vigorously punish all those people who have
committed wilful fraud so that it will not be repeated the next time. Now, the person who commits fraud knows that he will not be
punished so soon because, by the time the judgement comes, he retires. So, no action is taken on him. If that fearlessness is
there among the people who commit fraud, then how can the Ministry control banks and regulate lending? There will be
definitely bad debt in that case. | wish that provisions to punish the people who commit fraud, be it an officer or a borrower,
must be very stringent.

As regards integrity, it is now a quality which is getting diminished or disappearing. In regard to the promotion of the
officers, or the people who are working in the banks, | wish that integrity, efficiency, performance and result-orientation of the
officers must be taken into account. If officers were to be promoted only on experience or service basis, then what is the
incentive for them? Why will they work more? They are getting their salary irrespective of taking up responsibility, irrespective
of whether they analyse the nature of the borrower or not, whether the debt is going to be bad debt or not. He will still keep
doing it. Instead, if, at least one-third of the number of posts is to be reserved for people who have proven integrity and proven
performance, then everybody will try to work to that end. So, | wish that the hon. Minister should think of the service policy also
in these lines. There is nothing wrong in it. Only a person who has proven integrity can go up the ladder. Only then everybody
will strive to go up in their career.

In regard to depositors, now depositors are getting five or six per cent interest and banks make fifty or thirty per cent
interest. Why not a certain percentage of profit be passed to the depositors? It is not that all the profits should be passed on to
the depositors. There can be incentive on the part of the depositors also apart from the fixed income that they get on the
deposit. They will also get extra money if the banks were to work well. Then they will remain cautious. Even a shareholder
representing the depositors in the Board will be very cautious in ensuring that the bank functions well.

Similarly, on the same principle, if a total investment of Rs. 150 crore is required for a limited company or a public
limited company and if Rs. 100 crore is provided by the bank, and Rs. 50 crore is provided by the promoter, then as the
business goes on, the promoter gets his dividend — maybe 30 or 100 per cent - his Rs. 10 share goes up to Rs. 100 or even
Rs. 1,000, but the bank gets only that limited percentage of eight per cent or ten per cent. If a company were to genuinely
lose, then | can understand the bank going for an one-time settlement. But when the borrower makes huge money, when the
borrower makes 100 per cent or 200 per cent, why should the bank restrict itself only to that interest? You may say that it is
because of the agreement. Why can we not change it? After all, we are the law-makers. We can think of that. | am saying this
only with regard to companies which are making enormous profits. They must be made to share their profits with the banks or
the financial institutions who lend the money to them so that the banks' financial position gets strengthened.

If a particular company, in spite of its hard work and professional approach and skill, loses out maybe due to change in
the legislation, due to change in the market conditions or export-import conditions, then the banks won't leave the promoters of
that company even after knowing that it is a genuine failure. They go to court against that particular company and spend lakhs
of rupees for litigation. The cases do not get settled for years together. If the case is genuine, what prevents the bankers to go
for one-time settlement and sort out the issue? If that is done, the borrower who has failed in one business, can utilise all his
skills in another trade or business. That would be good to the nation also. Instead of making him ineffective throughout his life
or decades together, we should go for one-time settlement. Where there is a genuine failure, instead of prolonging the
litigation for years, one-time settlement should be done in a time-bound manner.

Unlike in India, in western countries or in developed countries, it is not necessary that a professional or a skilled person
who has got technical skills as well as management skills with innovative ideas, does not need to have even a rupee. The
banker - after verifying whether his skill, his management ability, and his innovative ideas would be of use or not and after
verifying whether he will succeed in his enterprise or not — will go to that person and ask, "how much do you want? If you want
Rs. 100 crore we will give you." The same attitude must be there in this country also. Instead of lending only to the moneyed
persons, experts in different fields must be encouraged to take up ventures so that they can generate wealth. This is also a
policy matter. | would request the hon. Minister to think in this direction.

| am happy that in the month of February, the President of the Congress Party, hon. Shrimati Sonia Gandhi has started
a campaign to expand the rural banking, in 73,000 villages. Most of the banks lend their money only in urban areas and not in
rural areas. The amount that is being lent in rural areas is not that substantial. This is one of the reasons why the rural people
are not coming up. Unless the banking sector spreads in a big way in rural areas, the rural areas cannot come up at all. Once



again, this need not be for paying Rs. 30,000 or Rs. 40,000 as salaries. The Regional Rural Banks were brought into operation
only with that intention. But over a time, they also have become big banks, neither in size nor in profit, but only in salaries. It is
only by way of establishment expenditure.

Like some of the banks are using the local talent, we can also utilise the services of the local people. We can think of
some modalities or some institutions of that kind where the establishment cost is less, where the money can be given to the
poorer sections of the society, in the rural areas. In this context, | am happy that yesterday our hon. Finance Minister has
brought down the rate of interest by one more per cent, that is from five per cent to four per cent. | wish this four per cent
must be applied not merely to the people who re-pay the loan in time.

If there were to be natural calamity, they will not be able to repay. Then, they should not miss the opportunity of getting
that benefit of four per cent. So, | wish the hon. Minister to keep this also in mind and if necessary before the Bill is finally
passed that also should be kept in mind. Overall, the farmer should not be charged more than three per cent rate of interest.
Ultimately, over a period of time, if necessary, it must be made zero interest. A businessman, a trader, an industrialist, an
exporter whatever interest you charge, he will pass on to the consumer, but there is no way for the farmer to pass on this
interest to the consumer. So, he must be charged only three or four per cent rate of interest.

Some of the Officers including the hon. Minister must be knowing about it. | understand that the employees or the staff of this
bank who had retired in 1997 was not getting the pensionary benefits as they are scheduled to. While those benefits were
there for all the batches up to 1996 and also for the staff after 1998, it is implied only that particular employees who had retired
in 1997 are being deprived of getting their benefits. Some of them went to the court and in Kerala also, | understand, some of
the officers have gone to the court. But there was no result. So, | wish the hon. Minister to take up that case and see that
justice is done to all those staff members.

Sir, in regard to the training, | have already referred. It must be part of the job of the banks that they must run as many
training institutes as possible to train and provide skills to the lakhs of people living in the villages. This is possible to them
because they know the entire area and they are acquainted with the people. They know who is who and who will work and who
will not work. If necessary, it will require one extra staff member. So, | wish the hon. Minister to encourage or to make it
mandatory for all the banks to conduct the training classes and train as many people as possible and then link up the loan to
them. It is safe for them. It is safe because there will not be any bad debt. It is not expenditure. They will be doing the job that
is given to them in increasing the income of the people and increasing the wealth of this nation. So, | wish the hon. Minister to
think in that direction also.

Sir, | come to frauds. Now, they are doing computerisation. Some of the banks have completed the computerisation. All the
branches, no matter whether it is 3,000 or 4,000, are totally computerised. They know every day as to which bank is doing
what. Similarly, priority must be given or the Minister must give orders that the total computerisation must be finished by such
and such date. Itis because a lot of new things are coming up and the fraud can be detected in no time. Even, today, some of
the people are cheating the banks with forged drafts, for forged accounts or something of this kind. This can be checked
overnight. So, | wish the hon. Minister to ensure this and then fix up a time for completing the computerisation.

Similarly, 1 come to technology or the finance instruments which are very innovative and changing everyday. So, | wish that
some of the staff members of the bank must scrupulously be sent to all those developed nations to know the recent instruments
of finance, where the technology is latest and that can be applied to Indian banking system and we can improve also the
performance of our banks.

The hon. Member was telling about merger. It is true that, after globalization, it has become inevitable for our banks to compete
with international banks. Bank requires certainly merger, but the only thing is that as she said, if the bad debts were to be
found more within three months, it cannot be because of merger as bad debts cannot get revealed in three months. If there
are bad debts, they must be only because of lending made in three years or four years or six years back. So, obviously, bad
debts are there with the Bank of Indore before merger and before they were taken over by the State Bank of India.

It is shared. So, in that way, this merger is genuine and it will definitely help the State Bank of Indore. If there are any
grievances of the employees of the State Bank of Indore, those grievances can be taken care of and even the interests of
those people who worked for 15 years on a temporary basis can also be taken care of.



With these words, | commend the hon. Minister for bringing this Amendment for consideration and passing here so that there
will not be any difficulty for the functioning of the State Bank of India.
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(Dr. M. Thambidurai in the Chair)
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SHRIMATI SUSMITA BAURI (VISHNUPUR): Mr. Chairman, Sir, | stand to oppose this Bill.

This Bill has been tabled in this august House in order to facilitate the merger of State Bank of Indore with State Bank of
India by amending the State Bank of India (Subsidiary Banks) Act of 1959, to remove references of State Bank of India.

On 15t July, 2010 the Union Government cleared the merger of State Bank of Indore with its parent bank, namely,
State Bank of India which had 98 per cent stake in State Bank of Indore. This happened to be the second merger of an
Associate Bank with SBI after a similar exercise with the State Bank of Saurashtra in 2008. The Government has issued

Acquisition of State Bank of Indore Order 2010 on July 28, 2010 and process of amalgamation has started from 261" August,
2010.

Following this merger, SBI will be left with five Associate Banks, namely, State Bank of Bikaner and Jaipur, State of
Travancore, State Bank of Patiala, State Bank of Mysore and State Bank of Hyderabad. Among these, State Banks of Bikaner
& Jaipur, Mysore and Tranvancore are publicly listed companies. SBI plans merger of these five Associate Banks in next 12 to
18 months.

According to Government opinion, this merger would help the country's largest lender to scale up operations and cut
costs and at the same time avoid competition between the two entities and lead to easier access to funds at competitive rates.
The Finance Ministry gives the logic that this consolidation is aimed at making the State Bank Group a stronger and more
resilient organization and it is designed to achieve 'economies of scale' and consequently, competitive edge vis-a-vis foreign
players invading our economy.

| oppose this point of view. In terms of assets, SBI is now the world's 70th largest bank in the list of top 1,000 banks in
the world. Even after merger of all the seven Associates with itself, SBI would be nowhere near the top 50 commercial banks of
the world. Merger and consolidation cannot, therefore, produce "competitive edge" as has been sought to be projected. The
real intention is downsizing Public Sector Banks in terms of manpower and Branch network to facilitate easy privatization.
Government has already passed SBI (Amendment) Bill for reducing Government holding of SBI from 59 per cent to 51 per
cent and at that time of discussion the hon. Finance Minister refused to assure that it will not be further reduced.

In fact, at the diktat of World Bank, IMF and WTO combine, this Government is trying to push through the scheme for
merger and consolidation of Public Sector Banks as part of their agenda for reforms of the financial sector of the country
since the onset of the neo-liberal economic regime in early nineties of the last century.



Our Party is opposed to such consolidation of SBI with associate banks. This would only lead to a monolithic bank that
would slowly shed its social responsibility. Only big corporate will be benefited and not the common man. If | am not wrong, the
hidden agenda behind such consolidation is a move towards privatization of the whole Bank Industry in India. Even culturally, it
would not be a good fit. These banks are States' entity, they are State's icon. They are working in profits and working
efficiently. Then why is this merger and for whom? Is it for benefit of customers, or share holders or employees of the whole
Banking Industry in India?

No, Sir, for none of them. Here it is to be mentioned that thousands of employees of these associate banks along with
the officers of State Bank of Indore protested against this merger process initiated by State Bank of India with its associate
banks; they have observed day long strike against this consolidation process.

Now the Government's logic is that this merger will make economic scale up of the SBI, and make it stronger to compete
globally. Butitis also not tenable. What is the global experience? Many of the big banks in the United States like Lehman
Brothers, AIG and Merrill Lynch have failed. Now it is realized globally that one of the major causes of global economic
recession was the effect of merger. Moreover it is also felt that the management of the big banks was a rather difficult task as
compared to managing the management of the smaller ones. In such recession our hon. Prime Minister made a statement in
this august House telling that banking system of our country is not weak and that we are proud of our banking system. The
then Governor of Reserve Bank of India himself admitted that even in face of global recession at that point of time, our country
has not faced such crisis because of the reason that State Banks and other Public Sector banks were under the Government
control and they all are performing well and rendering service to a large section of people. If that is the situation then why is
this merger? Rather, our Government should come forward to strengthen these PSBs so that they can open branches in every
unserved areas of the country and can serve the interest of farmers and small borrowers in every nook and corner of the
country. Instead, what the Government is doing is nothing but moving a step forward towards reducing the Government holding
in these banks and facilitate the process of privatization. Is it not a process of shifting from our long cherished stand that we
took in early seventies in the last century when these banks were nationalized? It is seen that private banks are taking
consolidation route. But it is not acceptable that Government should follow the same line even after the experience of global
recession. This is a fundamental question. We must not forget that public sector banks were not made for global competition.
The fallacy of big is strong has already been exposed with the overnight collapse of financial giants such Lehman Brothers and
others that | have already mentioned.

So, big is no longer beautiful. What is the need of the day is not consolidation of banks but expansion of Public Sector Banks
to serve the people at large particularly to the farmers by providing them bank loan at the rate of four per cent as
recommended by the Swaminathan Commission. But without doing that, the Government is moving in the opposite direction.
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Hence, | oppose this Bill and appeal to the Government through you, Sir, to reconsider and revoke such merger.

SHRI B. MAHTAB (CUTTACK): Mr. Chairman, Sir, | stand here to deliberate on the State Bank of India (Subsidiary Banks)
Amendment Bill, 2010.

Consolidation has been one of the buzzwords in the Indian banking sector for the last decade and more but there has been
little action to match the noise. There has been sporadic merger and acquisition activity but mostly in the private sector. Rarely
the Public Sector Banks were involved, it was more to do with the regulator, orchestrated bailout for a private bank that had
fallen into difficulties.

We have about 28 Public Sector Banks in a country. There was always the feeling that we have one bank, too many even
though vast areas of the country are under banked.

With the merger now, which is a eventuality, SBI's own brand will probably become more powerful than before. The addition of
branches and employees will add about 30 per cent to its existing strength, which, SBI, | hope, will be able to digest.

This Bill was introduced in the Lok Sabha on 18t December, 2009. It was referred to the Standing Committee on Finance.
The Bill amends the State Bank of Hyderabad Act, 1956; the State Bank of India (Subsidiary Banks) Act, 1959. These Acts
regulate the subsidiary banks of the State Bank of India. Now, with the merger of these two banks, SBI will become a
mammoth bank, country's largest lender, and plans consolidation of the remaining banks with itself.

In the last two years, Sir, SBI merged two associates, namely, State Bank of Saurashtra and State Bank of Indore.
State Bank of Saurashtra's amalgamation took place in 2008, and State Bank of Indore's amalgamation took place in the last
year. Now, State Bank of Bikaner and Jaipur, State Bank of Travancore, State Bank of Mysore, State Bank of Patiala and



State Bank of Hyderabad are to be merged. State Bank of Bikaner and Jaipur, State Bank of Mysore and State Bank of
Travancore are listed companies. So, there is a difference.

I would see the consolidation as the next logical step so as to bring in — there are three aspects to it — economies of
scale reduce - that is what the Government is saying — administrative overheads, redeploy and channelize trained manpower
to business development. These are the three major aspects for which this amalgamation is taking place.

It is also said that to reduce avoidable competition from different arms of the same group engaged in the same activity
in the same segments and geography.

The basic question arises, whom would it benefit, if consolidation takes place? The Government has stated what they have to
say. Although the State Bank of India is the largest bank in India, as Mr. Mangani Lal Mandal has said, that is the rank within

our country. But what is the rank in the international field? It is the largest bank of India but it ranks 68" amongst the world's
biggest banks.

SHRI NISHIKANT DUBEY (GODDA): One year back, what was the position? One year back it was 56t in rank.

SHRI B. MAHTAB : Now, it has slided down to 68 position. We, all of us, want that the country's largest bank to be
sufficiently strong in terms of balance-sheet size to cater to the growing requirements especially of Indian origin multinational
companies. This merger should not be seen in the conventional sense but is more in the nature of restructuring within the
group as State Bank of India already held 75 per cent or more equity stock in all its subsidiary banks.

The technology platform is the same. Policies of the State Bank of India and its subsidiary banks, such as loan policy,
investment policy, are similar. All the associate banks have products, services and processes broadly similar to that of the
State Bank of India. The completion of the merger will be a logical denouement for an integration process that began many
years ago.

The global economic crisis has given Indian banks a window of opportunity to put their house in order before foreign banks
mount their next invasion. This consolidation should be looked from that aspect, and therefore, be seen only in the first of such
steps that are necessary to strengthen the Indian banking sector.

Having said that, | have certain points to make and seek the Government's clarification. Have the Government made an in-
depth analysis of issues relating to mergers and consolidation of public sector banks in general? Is it not necessary to assess
in clear terms the reasons for rising NPAs in the State Bank of India group of banks? What about amendments to be made in
the State Bank of India Pension Fund Rules, which is detrimental to the retirees of the merged subsidiary banks? | would
expect some response from the Government.

At the same time, | would like to dwell on the functioning of the State Bank of India. Is it true that when the top 1000 companies
in the Indian stock market, a large chunk of which bank with the State Bank of India, have recorded a 29 per cent jump in net
profit, the bank has recorded a slide of 32 per cent, a dip of 32 per cent? What is the operating expense in the State Bank of
India?

Lastly, | would like to draw the attention of the Government relating to an issue of the State Bank of India providing loans to
certain companies to pay for 2G spectrum licences in 2008. | would like to know whether the SBI has violated any norm while
lending to these telecom companies that received the spectrum licences. Did the SBI provide funds to the erstwhile United
Wireless Limited and Swan Telecom Private Limited which is now known as Etisalat DB Telecom India Private Limited?

| am given to understand that at least Rs.2500 crore to Unitech and more than Rs.700 crore to Swan were provided by State-
run banks during 2008-2010. SBI, from another quarter, is said to have given Rs.10,000 crore to five new telecom companies
that received 2G licences. My query is whether the money is safe now. Did the banks follow all norms while lending to such
firms? Has this — and this is of greater concern that is being discussed in the country and outside — controversy affected the
stock of the banks?

With these words, | conclude.
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SHRI S. SEMMALAI (SALEM): Mr. Chairman, Sir, | thank you for giving me this opportunity to speak.

The move to introduce and passing of this Bill is a necessity arising out of the merger of State Bank of Indore with State Bank
of India. | think, the merger is due to non-viability of the State Bank of Indore. It is unavoidable. There is no other go as far as
the State Bank of Indore is concerned, except this.

While welcoming the move as far as merger of State Bank of Indore with State Bank of India is concerned, | would like to state
that as far as this case is concerned, the interest of employees and officers of the State Bank of Indore should be adequately
protected and safeguarded. Even though the merger is necessitated by an emerging situation sometimes, | would like to say
that this move should not be a fore-runner towards further merger of nationalized banks.

Instead of people approaching the banks, the banks are supposed to reach the people with helping hands. So, the opening of
banks in rural areas is a must, but the current thinking of the UPA Government is only on the lines of merger of the
nationalized banks into a big entity. This will not solve the problem and provide any solution. As our hon. Finance Minister used
to say frequently, inclusive banking should be the guiding factor. If the merger is effected among the nationalized banks, it
may lead to withdrawing of the very objective of inclusive banking. The Government should seriously think of giving up the
notion of merger and amalgamation of banks.

Another aspect on which | would like to share my view relates to entry of private sector in the banking industry. A few months
back, the Reserve Bank of India has issued a circulation to all the nationalised banks seeking their views on permitting the
private and corporate sectors into the banking industry with certain stipulation. | understand that the suggestion was not well
received by the nationalized banks.

As we all know, entry of private sector would facilitate promoting resourceful persons and industry, and they may not be
interesting in reaching out to the poor and uplifting their status. Such a move, | fear, will wipe out the gains so far we have
made in liberating the poor through the banking system. Financial support from the banks will become a far cry, if we allow
private sector in the banking industry. Definitely, it will be a unwise move if the Government proceeds in the direction of
amalgamation of existing nationalised banks and permitting private sector's entry.

With these words, | conclude.
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SHRI S.S. RAMASUBBU (TIRUNELVELI): Madam Chairman | rise to speak on the State Bank of India (Subsidiary Banks)
Amendment Bill, 2010. The Bill authorizes SBI with approval from the RBI to take certain actions regarding functioning of its
subsidiary banks. The State Bank of Indore was previously called the Bank of Indore Limited. After it became a subsidiary of
SBI, it began to be called the State Bank of Indore. The Bill authorized SBI with approval from the RBI to take over subsidiary
banks under the purview of State Bank of India.

Now because of the merger of the subsidiary banks with the State Bank of India, we will be in a position to face the onslaught
of foreign banks in the country. We have to strengthen our banking system and banking sector in order to be able to face the
competition from the foreign banks that are entering the country in the globalised scenario. Because of the merger of these
subsidiary banks into SBI, our banking system has improved a lot. Nowadays you can see that there is global recession. Even
during the time of global recession our banking sector has performed well.

After the nationalization of fourteen commercial banks by iron lady Madam Indira Gandhi, our former Prime Minister, our
banking sector has improved a lot and is expanding not only in the country but it is ready to face competition abroad.

There are still five more subsidiary banks under the State Bank of India. These subsidiary banks can also be merged because
some subsidiary banking authorities are now prepared to merge with the State Bank of India.

Subsidiary Bank authorities are now prepared to merge with the State Bank of India because after they merger banking sector
become powerful. Money is the pivot around which economic development prospers. We have to deal with money. Our
economic and financial system is very strong when compared to other nations. Even the capitalist nations like the US and UK,
they collapsed during the recession but it was not the case with us. We are strong. A senior Member expressed his
apprehensions that after the merger of these banks, the rural sector should not be neglected and rural sector should not be
denied the benefits. | think, it is a very reasonable one. Even then, only after formation of capital, assets and liability, bank
becomes strong.

Our UPA Government stated that it would open a branch in the rural area where the population is 2,000. Only because
of the strong financial capital, we can open these small branches in rural areas. We can help the agricultural farmers. Now a
days we are giving utmost importance to human resource development and education loan is provided only by the State Bank
of India and nationalised banks. Private banks are not ready to extend education loans. Even the rural banks like the Pandyan
Grama Bank in Tamil Nadu are not ready to extend education loans because they are not having the capital capacity. Hence, |
would urge that we should improve the capital capacity of the rural banks only by this type of mergers. Only by opening
branches in the rural areas, poor people would derive benefit and people from various sectors like agriculture, small industries
would benefit.

| would like to mention an important point. Our hon. Minister is here. State Bank of India employees and also the
subsidiary bank employees should be given the same status. For example, in salary, there should not be any partiality after the
merger. We have also to take into account 70 per cent increase in salary given to the banking sector by the Government. But
at the same time, they should be given increase in salary with retrospective effect. Pensioners who worked during that period
should also be given additional pension with retrospective effect. | welcome this Bill on merger.

A ARASE FOMTAT (FF): T Fher, H I Redee A § & 7 30N o1 W@ & v e wag
AfST...(cgaumE)

T AT : 3T & AeAe FerT 3R aF Fe & 39 e 91T a8s-319 AT
4€! (cTTY)
A ARTSE FOUSAT : FIGT, 3T HH Al 1, 36k AT H 30eT gifcep eogae; el §|...(cqqa|d)

et Fglean : A g oA U1 P delfesher WS 1 THT TACT @ g g, oo H e O o T & @
gl

4€! (STTEI)



A ARG FOMAT : FlerdT, A F 38 AW W 30 o1 T RS &7 & Al A iR gewes &7 &
3rE fohar Tk dlmse Tee §& fafags, 1950 TR e 3R ARAT e §& 3faATH, 1959 & 3R Wit T
arer At W H ARTSg-hes A Sl A 3R 30 §1d W T g

FRer, S o 3o G @R Tk e o e & 3t T ¥ R d 3 dsg RO R dF W
% TRIST-FoT 8 T Uh A5 9 A1l g FA0T AR IR &7 % ol & T AT 3T b F &9 F IR B
drse-Fes & 8 el & Tt A fFam & FoT e, WAERT Toral & e, R it ik

T-USAIR & & ST W@ iy Tgraer & v sedr ffe it g 3k AT @ B

g & qu H TR ARG T dh H dol X Gar mr g Soeh aRumasT 5o 31dca W & &6 o
AudT weng usr g1 ast F 3R 39 IF IeioT 3REl & Al F FA F IRT AT IA0T §F F o3 3R ggEeT o
S 3 AEHEEE W & IS §1 3H dF A el welifte @ 3N S Gof e & & 3 A weet &
318 § S T 3G A 91T Bl

H AT Acd #@3 AfleT 1 €T SfA% SIORUT & 21 dAaFeR, 2009 F ool TEEUT H YAIRId THARTS S &
Ao o 9ok & MGk F 3 FRRIdT FAER A R AN R IeT §, TR I R &ee S 7 307
ar Fh - T S AHE YeEe, R ek B MFeR U5 SR, VT FF I A AN R IF 3 & F
fART & TWHR T 5k ol & §1 3T UrT S & [T & ufshar f-faeT ol & ®ffig a9, 39 daid W
T 958 TR &, Sfeh TeC deh 3HTh ANISE ST ardl Sl & Feheel ol FaR @ g1 oN, S arar & et
ﬁ?ﬂ@ﬁ#ﬁﬂ@ﬂﬁ%mﬁﬁ%%ﬁﬁréﬁ%rﬁﬁ%%%éﬂ%%ﬂu@wﬁﬁwﬁ
TR T &l

IR I8 3T A% e §& 3% ke & T & F4? 3P0 3WER ST i o & ool TEWUT & 20
ST, 2009 % 3F FAMEN A AR IS F @ § S T8 ARId g3 & ®e 9% 316 R F oRAT we
S # o i ufar A Wl A W AR & & IR 1 IF EHER HRAY VT 3 & RIS A 3 O o &
Bael A YRR B3 &1 T g T §2 AT BT SR A TAoRT A TR A For & AT Y g & 3
o drer wrer Bt S A @ W@ § A WER F IF F TS A G F erar I F FHaRa F Rt &
3T % U o 3 Ruda I qRuTE 7 oY P e B ¥

T FRICAT, THAITH F Ao & A 3o ATgehl & T HARAT T o GaRT HEHaqoT 9T 31T ST T 8,
mwmwmww%mmemmmwaﬁmmm (STTTT)

TR FEYEAT : AR IS SN, 3T 3T forarm g3 awor F: S o+ & Ao
4€) (STTL)

o ARTIE FoufEaT - Wmm%mmwaﬂtwﬁméﬁmm%q@ﬁaﬂrsﬂ%
OhE 7 58 b & 9T HAA W &1 TAF Al IR TglieT &R W IR &0 & fohael, SRR, Yeemshfrat
WMWW@WW%W%%WW%HGQﬂwQH W F owsasm AT &
3R 3RT AT F T F gl W I S| ... 3H0F AWV Tiely & T [ed Fare garT 3]
31 e fm ST arfge, i i e & e & fow QU o @ *oT 3N W apErae @ 3R 3fEE e,
garE 3N FER =0 ST bl . —qa?n?n

[ ARG : AR 1S, 3T 39T fAf@T HNoT #F o & ¢ Qfaw|
4€) (SGL)

A ARG FONAT: Feledn, H T AeAe 7 30 o FAC I T gl dclied H HRAT T 8 gakT ®e dah
3h WNTSE F Fe FARAT 3R TGt & T HEHEaqUT AT IIART S @ gl 3T da, wARe AR 3
BT T F TN F IRAT BT §F F TRCH AFNHF §| 0 JaBi F 9T HAREd & =T Y
HRAT VT doF & HARGET & &< 7 Ve d 3w dlrsg & e 3afier 78 @ §1 1 ggat & N 3R
AT S & T Uk AT & Y HeAT o @ B

WW,W@WWW%W,WWW@-@HWI

T FRIEAT : SEIART AT S, TR IIEl 1 T THACT @ Yo ¢ & e H 31T hdel Sl-cliel TR Y5 o



4€! (STTEI)

o SETERT AHT (SERTEIG): FCT, Ig o el 3R &, 3 U @ & &, ofeeT TaIoT I8 35 W@ § & 1 39 o
& o Pog TR & [AGT0T # &2 Tg 95 T97 eI 5 I &1 EH WA § AR 30 Wik Tom & 3 ST
W%ﬂ@mw@%mmmmmmwmmmm@ma%ﬁ
IR Gollel S %lméaﬁraﬁwmm%aﬁﬂﬁmaﬁmlm@w#éﬂaﬁaﬁ
T & ?rﬁmﬁnaﬂaaagrsn?r%amm%%mgﬁmmmﬁﬂa@ﬁmm%%
Wmﬁlfﬂwﬁmﬁmﬁrwm%ﬂsﬂwﬂﬁﬁw&rwwbmaﬁﬁ$ﬁcm
g Alsill Ty g1 ofehed H QX ald & G g Teohell §, 30K g RIBRIT Y, AT T AT A, g7 ool o et
S O SRR 9 O ¥ & T O o W & AR 3§ W AT § NS PR G 88 ¥ e Iy
el et & o Rl & ol A g, 1 A Sl A 7 o B gl T fwa & 4 et FH g
gl o TRt o Ueh faRd & &, 3T olieT A A g3 T 86 F A ol b ol W fhee & S o
AMPY & ol T olieT ST §l §H 3AIE FAT TR &, 3T BHA S N ol BhT N 7 3T NAIA Fed gl
fOeR & T AT & A1 A G@N ¥ AT 916 Bl 30T b Fhaedl o A 1A 319 FARIS dF ¥ 78 S ¥ w
wmmmmmmmmﬁmmﬁw%mﬁmmawm%m
wcmma«émudcma'g?rmﬁﬂ@ram%aﬁ#mrwﬁaa:mﬁaﬁ’rsm@rﬁéa?rma@arg
ﬁ:ua?mqt?rWmﬂmm%%mWﬁammaﬁ|mmmwmmaﬁﬁmﬁs
Weﬁrmwwmmﬁ%eﬁrammmmm%aﬁraé%marmmz’:érﬁa?ragra;
mwﬁﬂwaﬁaaﬁ%mmﬂﬁmmm%amﬂmwﬁ%l%waﬁaﬁ
URUIET & QT ¥ P FERI ATl IES I E, 30k TeT O I 6 o, ofeheT 3ok e AR 8@ A g
§H Sl o g delad ¢ - Geer T, aﬁﬁrag%ma?rwh%%%aﬁmﬁzﬂwmﬁraﬁwaﬁ
aﬂ?r%‘ammmwaﬁ%mmma%am@rﬁmqﬁw%mwm%lmgﬁﬁwﬁ%3ﬂcr
WHFR H § o SufaRfr & sooid 3R GFAT RERQUeT & #AFT a4 §, ofhed 37eT 3% &S H
STTfATERT &, THR TANS H A AT o8 5, Pg PAT Al 8, P doG Aal o, 3T oId dgl P TAaT
AT &,..(cauI=)

wonafa FEeaT : W SN, 3 T I ST FACA HAT| A TAEERE SN, 3T Sifw] I e BAe 7 30 S
FATCT FHIfST, 30 dic HAT S SaE &3

o SETERr AT : T S ol Sied g, We RIET olle...(SIae)

Y FQET : 3 3T 95 BV R RS aT RS 7 g 5T W 5l
..(STIYISA) *

ot SerdiRr eET : 3T THAST W A S0 QT . (STY)

T, e A o § ¢ @lieet & v, ot S & garel U9 3ReRAT o fAeeR g a9 & Sau, g
mﬁaﬂ%#wq&%%mwmm%maﬂtmmﬁmﬁﬁmﬁﬁﬂ a:a@raw




THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): Madam, in all 13 hon. Members
have participated in the discussion and | thank all of them. They have made a number of suggestions. We have noted them
very carefully. | have come before the House with an amendment to the State Bank of India (Subsidiary Banks) Act, 1959.

Under the State Bank of India Act, the Bank is authorised for the merger. In the State Bank of India (Subsidiary Banks), Act,
1959, the word 'Indore’ is there. | have come for the approval of the House for deleting this word.

Several issues have come before me and | will try to answer them group-wise. Several hon. Members - Mandalji, Sushmaiji,
Mahtabji, Vijay Bahadurji, Ramasubbuiji, Narayanbhai and others have asked why this merger. They wanted to know whether
other banks will also be merged. Merger has a long history. There were 35 bank mergers since nationalisation of banks in
1969. Out of these, there were 25 mergers where the public sector banks have acquired the private sector banks; in two
cases, the public sector banks have acquired public sector banks — Saurashtra and Indore; and there are eight instances
where the private sector banks have acquired private sector banks. This is an on-going process.

Regarding role of the Government, | would like to clarify the current policy of the Government of consolidation. It is to
leave the initiative for consolidation to come from the management of the banks themselves with Government playing a
supportive role as the common shareholder. No directive on consolidation is being issued by the Government and the Reserve
Bank of India. The boards of banks, thus, have to take a decision in this regard based on the synergy levels of merging or
consolidation entities. T’{FQT gAIG, S o ahgl, that there is pick and choose. But this is the policy and history of the merger of
banks.

Thirdly, several hon. Members have asked the justification of this merger. Shri Mange Lal Mandal, Shrimati Sushmaiji, Mahtabji,
etc. have raised this matter. The SBI is holding 98.05 per cent of the shareholding of the State Bank of Indore. This is not a
case of privatisation or a private bank and was thus substantially owned by it.

Fourthly, the State Bank of Indore was the smallest associate bank having majority of its branches roughly 389 located in
Madhya Pradesh and Chhattisgarh. Out of 470 branches, 389 were in Madhya Pradesh and Chhattisgarh. This is a localised
bank, whereas the State Bank of India has a total of 13475 branches — 13323 domestic and 152 international and because of
the technological advancement and core banking services, the customers of State Bank of Indore earlier will now have an

access to the entire network of SBI. 3ol de ST &G S & FECIR 9, Wﬁwaﬁm@ & T 470 SRIST H &
AT ST T Fened o, TAHST TR A oifchel 37T AR & &G 3efenl TR 13475 3R Sl # & 918 ¢l
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Tch BH?EI' 321%’ Hr aa an'é?r %’I IGAHE ST %’ that all the stakeholders, shareholders, customers and employees will

benefit from the proposed acquisition. Thus acquisition will be in the overall public interest and will contribute to all round
growth in business and improves efficiency in operations.

Several hon. Members like Dr. Raghuvansh Prasad Singh, Shri Arjun Ram Meghwal, Shri Ramasubbu, Shri K.S.Rao and
Shrimati Sumitra Mahajan have raised issues regarding the service conditions of the employees. They were worried as to what
will happen to the employees of the State Bank of Indore. Suitable clauses have been incorporated in the Acquisition of the
State Bank of Indore Order, 2010 so that the pay and allowances or the compensation to the employees of merging entity are
not altered to their disadvantage.

Further, the retirement benefits of the employees are protected. The officers or other employees who have retired before the
effective date from the service of the Transferor Bank or opted not to join in the service of the Transferee Bank on the effective
date and entitled to any benefits, rights or privileges from Transferor Bank shall be entitled to receive such benéefits, rights or
privileges from the Transferee Bank.

The Provident Fund or the Gratuity Fund or the Pension Fund or any other fund of Trarnsferor Bank and any other bodies
created, established or constituted, as the case may be, for the officers or other employees shall continue with the Transferee
Bank and any income tax or other tax exemption granted to the Provident Fund or the Gratuity Fund or Pension Fund or any
other fund, if any, shall continue to be applied to the Transferee Bank. Therefore, the interests of the employees are protected
and no one may worry on this count.



AT TEERT TG SN, 319, A S o, Herdrel S o, TARGSS S o 3R 95 TN AHel o Wel &7 7 SH H Th
m@ﬁﬂmmlﬁmmmmﬁmimﬁﬁmm#mgla'ér1971:tr
S o TSEISOT o §G, 39 THT 11900 @IV 2T 7 2| 37T §AR S # 86 §olR U 3if¥ieh AT FH X T &l
W@rmﬁﬁﬁsﬂmﬁmg%wﬁsmma?r%sﬂxes,ooo&mmﬁ:‘-’rﬁw,ooo&n@rd
AR IEOT &E 7 §, S IR QG 31T URATST F §1 I§ 3o §, SU Sl [T I gl

A W 3T 8 W I ¢ O oG Al F §HT b & TFERE A TFAR A ool fHar gl & I I I-
&R ¥ 91T §oIR Sl T QMWEIV AR Sob TieT 38 ¢l [Tl Sofc HYoT # 3R 37 dolc HYoT H AT [dcd #74r S
o gl ¢ 5 U R a¥ 2001 H FAGEIT & MR W @M ¢ & G amar & Soraer o goR & few § 3k
@73631113113%:%3%%,%ﬁﬁma@%gﬁmq@éa&sﬂ#ﬁcmﬂmml e
Fdise geFd el & Roid deh 3N #Rd WAR o el Sl 1 Ig oy faam § foh 319 oemewr &g ar-ure
goR sifdst @ifaw, ofeket T & A ¥ 2001 A SAEEAT F AR &7 golk & SAeT S a1ar & 3nerdr §, o
SifehaT SREUIST AR 2012 ek TG Y| g E Tl T & AR AT a1fd & T =T T &1 Sore sngdise agl
ﬁuaﬂﬁsuarq%’%laﬂqasmasrﬁrm UeIeT UFT dTell 81 Hehell §, fIer gerleT arell 81 Fehell &, R sy
& b &, TASI3N H cOEd @ TodT ¥ 3O iR o S, 30 ¢ fohar STwem| a9 39T 9 BT
W e, 50T dh 3R TEfRT afed & TdHSe A BT gelll 3R g 3 7 U SoidieT e AT
TihotaraT aigem, o foSTd PRAUISC 3TR dol AGG PIM| FRNT & 9% 35 USr @ Suett 3R &1 s/ & o 35
T g Seel, aifeh &Y Ol 1 & fov 31 sroe a1 fAdelaey & foT s & aR-aR 7 S Us| Seg sRadise
A T HRT TWHER P AT AT WK 30T A3l A 3 SAh 297 3R olieT oy Feel STeTerry o 3|

ol @ SIgT I Well T TATST &, Rl Sob 36 3337 5 SWr g 9T S o 30 URar Wiell gl &, af 39
RSIT dh T IS8T ol U ¢l RS S & M58 a5 &1 98 PARTN diiole! ¢l & o 3T gl AT Tret
W@ 82 NG S o arfer®t & <Io7 foanar foh STeT UrAtRIT @, SHAT 3O shel o ol URATST 7 Srer Q@ A8 gor
@%lmmmﬁaammaﬁwm%lmm%mwﬁmmm%mwa
a7 & 2l 50,000 T IR T TEAT F e AR WL A WA 8F & &), 3Th U TSdT A hEReT @, omid
AREY 3R RST S AfRTHS geT o AW H ST aN| 3PR 50,000 & AT AIE 49,999 H TEAT § o & S
T TS ET fh FAT FET IT FAT AGT PET, JgT b AR AT X &3, RS S T s HF SR oTar aren|
Red d& o e & & & 317 W Rar & amer @i Q5w 3R &7 A% s=we a0 Qe 3 gf@e Red d 3kt
H{qwua’l?-frwsd g & e ¥ ST Wl RIS F Sfher & cgawer | A1 st F T e SR &R
& 3PR 50,000 TEAT ¥ 31AF FT IT AR 7 AS I AR TAT T § o 38% T RAF §F 2arT s &

SRR T8 gl & Sl § Sl THERE X W@ Seohofiold MY H WHR H J&T Tolel &, THH BiS-IRIgel
ST A AT &

e A aaraer & for faRar ¥ wieaifRiaer Seerololet 1 Ueh AT o R ¥, e S Eif@AeT T@r
T g1 TS 10 ARG A JAT H RARE AHT AiAdr S o 3§ e 1ot & o fm aifés samer & smer
AR A ST U] X TS 3MEa M Seb F T Gl =MMeV| & IEH N FHAR gl =g foh 77§ & e &
W H Tg T ¢ o 37 & 89 gE38eIes & @ W S| 39 o & Mo o arell & Hcfer Biet &
fahceT ekt & IR &, 120mﬁmﬁeoaﬁgmqﬁﬂ€rmlwwﬁmﬁﬁmﬁwg
f& b 1 AT A E, M9l F Wil T 1 oRTHT 40 RIS ST & Sohl & oY & SRl 60 I THAFeAiss gl
3RS FR AT @ T &, quca'?r%aﬁma@aamgﬁammﬁrsowﬁea‘ﬁmmﬁaﬁ@a%l
TSR 3R o R T/ & 3R sHe v & AR &Rr o ST I Sher Svl 39 I 3R S et o
RUT & o1 FaY & TG F STET KUT BT AT, H sIef W BT ST 3T 6T GoRiAd dolc H @ | & & a¥
2003-04 # fHHET & AT 86,000 IS TIT ifser | 0ot Hslel dsfc # 4,75,000 IS FUT I WAL fdeT FAT S
o W &l TE TRl I ST &l S R A 7 Wi R AT R &l AT WA A FMAR FE DS §U 3
RIC H FERH &I &, 30 IR T U & A1 &1 50 R ¥ FaeT W shided Y& IR AT | 1 ¢l

3R 9 GHY W IHHR P Rl 6, AW H I§ AT oG T T ¢ FAOA & IR F o &5 AT i of
mﬁ%%awwan‘émm%laﬂﬁr?gmﬁm%aﬁtmﬁrﬁm%léﬁﬂmﬁmm%ﬁ:
& TS & T FORY 2 Ro§ &% % o T Y § 3N R WA F o I8 IRy | FAW T w @ ¥
3R 30 AT Th A WIS T o & of 39 Aol hAr 3R ST 8 SRIET 3R RIET 14-15 aRIS g3Tees Rl
& Wl TRATST H 89Tl H WoT TRIATST & TWiehoR 5|5«5|esﬁaﬁwwglﬁmwu€amﬂﬁvlm
IRERT @, Heh bed IoH H, Td FEd Al ¢, o0kl FH IS T 0T &l HoW fod oW WY F Fgd
mmﬁw%ﬁ?mmmﬁﬁaﬁm%lmﬁﬁﬂsﬂﬁﬂésmdﬂﬁqwrcwsw\
g T & W@ E IRRE Fex F 40 Wee S GART IBEERT ol &, 3T 40 T TRAIRE Frex F 3K 18
e e AT & @ 1 ol Wiee Ao YR T, THS), AAIREST, Sdve aRar, dw g o 3R
AR N &R BT TH.UASS. & 6T ST @ &




Sofch 3fellal el o 9 3N o Foa o o §, dee wRuke REdif@iefiésT & ek #, &R d% & av 7 30k
dRrsg Sk & a7 8N gorg 0 T §) gF Tg AR § T dH @ ue R el @iiRwl o 3@ & 7w
@l & Wl A FET WIS A, 3o qiefue del 3R 3R SIc-A el H QT el & A v
AT AT 3R N W | &1 AN doF A [oAfSeT o Teree R &, 39T & e & AR S & oF Fiehd

3 £ fF well S o 3ade [AaifSer i veree foFar 3R well S o 3 [Aafaier & terce fhaml gAR S T AR
FRURe REqARfeEr & dgd 30 affca #1 Aded R W § 3R 3mT 8 = Tl

FRICT, §AN AT Tl & S AlC-AIT Falel ¥, 30¢ Hol Th 4T H b Th G Sl ol & HIRRT & §l
SO I 95 F AW e S M i W fUehat 4 A B ¥ e 3w oW 3, g wfef
SECRIST 3Tl g & ol § foh ofled ol & ator o 3R X TRl 3R & & W ®1 & wigom T Ay
W I 30 R A s gAN TH TAbeh oA o7 o 7 3T Shrd S9N ...(STGEeA)

At TARRE : §AN SUC dalel F UF ol HideT &1 98 95 YA W fREE & SFd g & A & 3N A
T F A Sellell GaRT QA ST @ §l...(STGUI) 98T VA Ueh doh & GanT 187 afesh &6 Joh & garT & o1 @
Bl...(CTaE)

A FRTREIA HOT : AT T F T IHWE ¥ PR W I F& T AHA 3T STl & o H 357 S
& U3 3R TR iR & |

At TARRE : 98T UF FH G &, Gowll U HRAST B
T AT : FF ST o ST deT o TolT g 6T &1 3T T 9T 390 HAeg of ... (STaY=)

ft TAfARET : T SN, Tg A TR T H A e § fob §AR 3ok WeRT & Helel Seide # Gellell GarT S #
o T ST @ R

Mt TAIRRIA How : 3T AW g Rema @y, J 38R ST &U39M We have noted all your suggestions and

inputs. | have tried to answer them.

A 35 TH Agar (fFER): SR FA ST oF T A Sk @ R F IW F o F g, 37 R o §F
A o & S Ui B, 36H gH o e d A @ & O 7w wd aw

Ferear, H YA § 30T g1 gAN qEy a4 gR el sk qEv AR e 3w 3
18.00 hrs.

T 6 et WA § A § ST S A AR G- ) AAAT A SN, 3T 3T TSI ¥ 3T g1 ST A S
T H..(Fau)

wonafr FENGAT : A FeeT A IETAT & o Feol H FAET RV Seordl H T GHCT gl T el &1 S|
F§ AGAAT FeTT : M, O gl

A 3T I Agare : T Feledl, H AN TN N A SeAA qeT § R S glawr A e g A A §, '/
TR & YR Solht &3

A FRAREIA Hom: He¥ 1T NN % GoAT GoT foRr Bl H 3R Y R § TR 3T TfAfthR Aer B A S,
3ot # qlRT0T 3N 3R RST deh 301 Si3a1 o I 379 GoAia o]

With these words, | would commend that the State Bank of India (Subsidiary Banks) Amendment Bill, 2010 may be considered
and passed by this august House.

MADAM CHAIRMAN : The question is:

"That the Bill further to amend the State Bank of India (Subsidiary Banks) Act, 1959, be taken into
consideration.”

The motion was adopted.

MADAM CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill.



The question is:
"That clauses 2 and 3 stand part of the Bill."
The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Clause 1 Short title and commencement

Amendment made:
Page 1, line 2 and 3,--

for "the State Bank of India (Subsidiary Banks) Amendment
Act, 2010"

substitute "the State Bank of India (Subsidiary Banks) Amendment

Act, 2011". (2)

(Shri Namo Narain Meena)

MADAM CHAIRMAN: The question is:
"That Clause 1, as amended, stand part of the Bill."
The motion was adopted.

Clause 1, as amended, was added to the Bill.

ENACTING FORMULA
Amendment made:
Page 1, line 1,--
for "Sixty-first"
substitute "Sixty-second". (1)
(Shri Namo Narain Meena)
MADAM CHAIRMAN: The question is:
"That the Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.

SHRI NAMO NARAIN MEENA: Madam, | beg to move:

"That the Bill, as amended, be passed."

MADAM CHAIRMAN: The question is:



"That the Bill, as amended, be passed."

The motion was adopted.

MADAM CHAIRMAN : Now we take up 'Zero Hour' submission.



